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Compliance Report of Hon’ble NGT order dated 02.02.2022 inthe matter ofRaman 

Sharma V/s State of Haryana in Original Application No. 68/2022 

1. Background:- 

 

Grievance in the application by applicant Mr. Raman Sharma is regarding 

running of 10 DG sets in the green belt of Integrated Residential Colony of 

Malibu Town, Gurugram, Haryana by M/S Malibu Estate Pvt. Ltd., Malibu Town, 

Sohna Road, Gurgaon(North), Haryana without any approval of Haryana State 

Pollution control Board. It is submitted that the builders in the area are flouting 

the directions and provisions of C & D Waste Management Rules, 2016 and also 

carrying out the construction in violation of the Air and Water Pollution Act. 

Despite the refusal of consent to operate by the Haryana state Pollution Control 

Board. 

 

Hon'ble National Green Tribunal vide order dated 02.08.2022 has directed as 

follows:-  

“Having regard to the seriousness of the allegations, it appears necessary to 

ascertain the factual position in the matter through a joint Committee of the 

HSPCB, SEIAA, HUDA, DFO-Gurugram, and the District Magistrate-

Gurugram(Haryana). The HSPCB will be the Nodal agency for coordination 

and compliance. The joint Committee may meet within four weeks and 

undertake site visit and look into the grievance. Factual and action taken report 

may be furnished within three months by e-mail at judicial-ngt@gov.in preferably 

in the form of searchable PDF/ OCR Support PDF and not in the form of Image 

PDF.” 

 

2. ComplianceofHon'bleNationalGreen Tribunaldirections:- 

 

In compliance of Hon’ble NGT directions issued vide order dated 02.02.2022, a committee 

of following officers was constituted to undertake site visit and look into the grievance and 

factual action taken report: - 

 

Sr. No.  Name of Officer & Designation  Representative  

1.  Ms. Ankita Choudhary, IAS, SDM, Gurugram District Magistrate, Gurugram  

2.  Sh. Rajeev Tejyan, IFS, DFO, Gurugram Forest Department  

3.  Dr. R. Baskar, Member, SEAC SEIAA, Haryana  

4.  Sh. Mahender Singh Yadav, Executive 

Engineer, HSVP, Gurugram 

HSVP 

5.  Ms. Akansha Tanwar, AEE State PCB(from 22.02.22 to 

18.07.22) 

6.  MrAparneshKaushik , Scientist B State PCB (from 21.07.22 to 

till date) 

 



Observations and Findings: - 

  Joint committee comprising of representative of District Magistrate,Forest 

Department,SEIAAHaryana and State PCBvisited the site on 09.05.2022 and it was found that 

the site under question is a  residential plotted colony over an area measuring 204.796 acres 

which also includes a  group housing component(11.89 acres). Nomination of member by HSVP 

was still awaited but site was inspected to avoid further delay.The applicant Sh Raman Sharma 

could not be present during site inspection due to his other engagements. The committee 

members postponed the site visit in absence of the applicant and nominee of HSVP. 

ThererafterA Personal Hearing was given to the applicant Sh. Raman Sharma on 13.07.2022 at 

10:00 AM through Video Conference in virtual presence of Joint Committee constituted by NGT 

in the matter of Raman Sharma V/s State of Haryana in Original Application No. 68/2022. The 

minutes of the Personal Hearing are attached as Annexure A. The constitution of complete joint 

committee was finally completed on 24.06.22 and The site inspection by the joint committee was  

conducted on 14.07.22 in presence of the Applicant and other residents of the residential colony 

and the observations of the committee are listed below: 

1) There were 10 no. DG setsinstalled in the residential colony ie 5 nos. in group housing 

part, 2 nos. in the corner of the park falling between 14 Mtr wide White wood Road & 12 

Mtr wide Malibu Drive Road and 3 nos. in Public Health Services site were found 

installed/ placed in the Green belt/parketc in the Malibu Towne, sector 47 and 50 

Gurugram.The committee concluded that an Action Taken Report from Town and 

Country planning may be sought in this matter.  

2)  C and D waste in small quantitywas lying in the residential colony which is shown in the 

photographs of site visit attached as Annexure B. The applicant submitted that they want 

a complete report from MCG regarding disposal of C and D waste generated from 

demolition of dispensary site. The permission granted to the M/s Goyal iron steel traders 

by MCG for dismantling the dispensary site is attached as Annexure- C and cancellation 

of the same is attached as Annexure -D Colly. It was decided that a complete action 

taken report in this matter be sought from MCG before initiating any action. 

3) HSPCB representative submitted to the applicant that they have already filed a complaint 

against Malibu Estate private limited, and its directors in Special Environment Court, 

Faridabad for non-compliance and violation of Water Act 1974 and the same is pending. 

The Environmental Compensation is under fianalization with the joint committee at head 





Annexure-A 

Minutes of meeting held on 13.07.2022 at 10:00 AM through Video Conference of Joint Committee 

constituted by NGT and applicants in the matter of Raman Sharma V/s State of Haryana in Original 

Application No. 68/2022. 

The meeting was held on 13.07.2022 at 11:00 AM through Video Conference. The followings 

members of constituted committee attended the meeting:- 

S.no Name Designation Nominee 

1. Ms Ankita Chaudhary SDM (North) Gurugram District Magistrate, 
Gurugram 

2. Sh. Rajeev Tejyan, IFS DFO, Gurugram Forest Department 

3. Dr. R. Baskar Member, SEAC SEIAA, Haryana 

4. Ms. Akansha Tanwar AEE, HSPCB, Gurugram (North) State PCB 

 

At the outset of the meeting Smt. Akansha Tanwar, AEE Gurugram Region (North) welcomed all the 

joint committee members and the Applicant Sh. Raman Sharma. He also briefed the committee 

members about order dated 28.09.2021 in the matter of Raman Sharma V/s State of Haryana in 

Original Application No. 68/2022. After detailed discussion, it was decided that :- 

1) Grievance in the application by applicant Mr. Raman Sharma is regarding running of 10 DG 

sets in the green belt of Integrated Residential Colony of Malibu Town, Gurugram, Haryana 

by M/S Malibu Estate Pvt. Ltd., Malibu Town, Sohna Road, Gurgaon(North), Haryana without 

any approval of Haryana State Pollution control Board. It is also submitted that the builders 

in the area are flouting the directions and provisions of C & D Waste Management Rules, 

2016 and also carrying out the construction in violation of the Air and Water Pollution Act. 

Despite the refusal of consent to operate by the Haryana state Pollution Control Board. 

 

2) Applicant submitted that DTP has given no objection to two number of DG sets installed in 

the park but not given any permission for the same. He submitted that no space was given 

for installation of DG sets by builder. 

 

3) Applicant submitted that 10,000 cubic metre tonnes of C & D waste has been generated 

after demolition of the dispensary site and the same has been disposed illegally. The 

committee members said that at present the waste could not be located in the residential 

colony. He Submitted some photographs of 2020 to the committee members. 

 

4) HSPCB representative submitted that they have already filed a complaint under Water Act, 

1974 in Special Environment Court Faridabad against Malibu Estate private limited and it’s 

directors, after taking into cognizance that STPs already installed in the residential colony 

were not  working properly  and are under capacity. 

 

5) Sub-divisional Magistrate concluded the meeting and fixed the date of site inspection to be 

14.07.22 and also recommended that the concerned  Officer from Town and Country 

planning should also join the site inspection along with the Committee members and the 

Applicant.  

 

Meeting ended with a vote of thanks to the Chair.  



Malibu Town, Sector-47, Gurugram 
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Fro* 

,t'wnigsioner (4q) 
A.g Ngam, Gurugram 

M Goval Inon Steel Traders
3. B, Nangal Raya 
New Celhi 110016

MG MQ/2020/ 73 Doted 9/1/od0 
mting od Drspensary Site at Plot No. 47-50, Sector-47/50-Self disposal of cau wo 
Fererence to the subject mentloned above, It is to lnform you that your request io ngot dispensary site at Plot No. 47-50, Sector-47/50, Gurugram has been accepteo
ne follwing terms and conditions: 

*the time of dismantling of dispensary you wll follow the rules and regulations as 
enoned in Construction & Demolition Waste Management Rule 2016. 

:Yo wil edopt all meesure mentloned In the Guldelnes on Dust Mitigation Measures in 
ansing Construction and Constructon & Demolition Waste Issued by Central Pollution entrol Board, Minstry of Environment, Forest and Climate Change, Government of India.

Joini Cgrhmissioner (Hq) 
Nagar Nigan, Gurugram 

.MCG/c-(MQ/2020/.. 
ated.9/9/3

Cs torwarded to: 

:M/s Pregati Al tielural Resources P. Lud. - Information & necessary action.
h t tu[CMC and ADMC, Nagar Nigam Gurugram

Jovt Conmpssbner (Hq) 
Nagar Nigap, Gurugram

Annexure-C



MCG 
NICIPA 
AON 
of GURUGRAM

NURTURIN G GURUGRA M 
From 

Assistant Engineer-SBM, 

Municipal Corporation, 
Gurugram. 

M/s Goyal Iron Steel Traders, 
K-73/68, Nangal Raya, 
New Delhi. 

Memo No.MCG/AE(SBM)/2021/08 Dated: 02.12.2021 

Subject: Regarding providing of details of dumping and re-use of C&D waste.

With reference to the subject cited above, a permission was granted to your firm 

for reuse of C&D waste vide office memo no. MCG/JC(HQ/2020/731 dated 

29.09.2020 with the condition to follow the laws and rules applicable for 

management, transportation and processing of C&D waste. Due to violating the 

conditions, the permission had been cancelled vide memo no. McG/EE- 

SBM/2021/38148 dated 30.11.2021.

Keeping in view of the above, you are hereby directed to submit details of the 

site where the C&D waste was transported/dumped. The detail of re-use of C&D 

waste alongwith details of method of disposal be also submitted to this office

otherwise action as per Construction & Demolition Waste Management Rules, 

2016 will be initiated ag ainst you. 

for Assistant Engineer-SBM, 

Municipal Corporation 
Gurugram. 

Endst No. MCG/AE(SBM)/2021/09 Dated:02.12.2021 

A copy of the above is forwarded to the following for information please: 

Joint Commissioner (HQ), Muniipal Corporation, Gurugram. 
PA to CMC/Addl.CMC-Iv/Addi.MC, Municipal Corporation, Gurugram. 

for Assistant Engineer-SBM, 
Municipal Corporation, 
Gurugram. 

Annexure-D colly 



Submitted for further orders please. 
Addresse:jc3 Dr. Harbhajan 

ec.s sbm 

Swachh Bharat Mission(SBM) 
MCG 
28-Sep-2020 17:45:26.807 

Note:2

Approved as proposed 
Hariom Attri 
c3 
Joint Commissioner 

Addresse:iec.sbm 

ACG
29-Sep-2020 12:56:42.907 

Note:3

Letter for approval issued to the organisation 
Dr. Harbhajan 

1ec.sbm
Swachh Bharat Mission(SBM) 

MCG 
29-Sep-2020 13:37:30.567 

Note:4 

The File has been transferred to 'sbm', for further n/a please.
E-office Supervisor 

.sbm 
Addresse:sbm

ec 
Swachh Bharat Mission(SBM) 
MCG 
10-Nov-2021 16:40:11.497 

Note:5 



Note:4 

The File has been transferred to 'sbm', for further n/a please. 
Addresse:sbm E-office Supervisor 

sbm 
Swachh Bharat Mission(SBM) 

10-Nov-2021 16:40:11.497 

Note:5 

This matter is not related to this office, so it is requested to you please send it to the
concern
Addresse:ee.sbm Rakesh Joon 

sbm 

Swachh Bharat Mission(SBM) 

MCG 
11-Nov-2021 10:36:48.28 

eoffice.mcg.govin:8080/egov_prod'white_halinoles/PrintNotes Frame,jsp 1/2 

12/6/21, 1:58 PM List Print Notes 

Note:6

As discussed. 
Addresse:jchq Sunder

ee .5D 
Executive Engineer
MCG 
22-Nov-2021 16:50:13.07 

Note:Z 

Permission of re-use of C&D waste was granted to M/s Goyal Iron Steel Traders to manage the C&D waste and to avoid increase in the quantity of 
C&D Waste in the city. Such permission was granted to M/s Goyal lron Steel Traders with the condition, that he shall follow the laws and rules 
applicable to the management, transportation and processing of C&D waste. 

Whereasit has been observed that M/s Goyal Iron Steel Traders has neither given a satisfactory response in the matter nor has turned up despite the 
ISSuance of SCN to him after a complaint dated 27.10.2021 with regard to the violation of the terms and conditions of permission granted to him. 

Facts of the complaints have been got verified through the field staff, As per ofice report dated 30.10.2021 given by JE (Field staff), M/s Goyal Iron 
Steel Traders has violated the terms and conditions of the permission for the reuse of C&D waste and provisions of C&D Waste Management Rules. 

Thorefore, the permission granted to M/s Goyal Iron Steel Tradors for reuse of c&D waste is hereby withdrawn with immodiateoffect with a drection to EE(SBM) to take necessary action against M/s Goyal Iron Steel Traders under C&D Waste Management Rules and further to issue Show Cause Notice 
to the concerned field official qua delay in reporting the matter in time to the office.

The above directions may adhered to strictly. 
Addresse:ee.sbm Hariom Attri 

Joint Commissioner 
MCG
22-Nov-2021 17:14:56.137 



MCG
NICIPA 
AON
of GURUGRAM 

NURTURIN G GURUGRA M 
From

Assistant Engineer-SBM, 

Municipal Corporation, 
Gurugram. 

M/s Goyal Iron Steel Traders, 
K-73/68, Nangal Raya,
New Delhi. 

Memo No.MCG/AE(SBM)/2021/08 Dated: 02.12.2021 

Subject: Regarding providing of details of dumping and re-use of C&D waste. 

With reference to the subject cited above, a permission was granted to your firm 

for reuse of C&D waste vide office memo no. MCG/JC(HQ/2020/731 dated

29.09.2020 with the condition to follow the laws and rules applicable for 

management, transportation and processing of C&D waste. Due to violating the 

conditions, the permission had been cancelled vide memo no. McG/EE-

SBM/2021/38148 dated 30.11.2021. 

Keeping in view of the above, you are hereby directed to submit details of the 

site where the C&D waste was transported/dumped. The detail of re-use of C&D 

waste alongwith details of method of disposal be also submitted to this office 

otherwise action as per Construction & Demolition Waste Management Rules,

2016 will be initiated ag ainst you. 

for Assistant Engineer-SBM, 

Municipal Corporation 
Gurugram. 

Endst No. MCG/AE(SBM)/2021/09 Dated:02.12.2021 

A copy of the above is forwarded to the following for information please:

Joint Commissioner (HQ), Muniipal Corporation, Gurugram. 
PA to CMC/Addl.CMC-Iv/Addi.MC, Municipal Corporation, Gurugram. 

for Assistant Engineer-SBM, 
Municipal Corporation, 
Gurugram. 



Submitted for further orders please. 
Addresse:jc3 Dr. Harbhajan 

ec.s sbm 

Swachh Bharat Mission(SBM) 
MCG 
28-Sep-2020 17:45:26.807 

Note:2 

Approved as proposed 
Hariom Attri
c3 
Joint Commissioner 

Addresse:iec.sbm 

ACG 
29-Sep-2020 12:56:42.907 

Note:3 

Letter for approval issued to the organisation 
Dr. Harbhajan 

1ec.sbm
Swachh Bharat Mission(SBM) 

MCG 
29-Sep-2020 13:37:30.567 

Note:4

The File has been transferred to 'sbm', for further n/a please.
E-office Supervisor 

.sbm 
Addresse:sbm 

ec 
Swachh Bharat Mission(SBM) 
MCG 
10-Nov-2021 16:40:11.497 

Note:5 



Note:4 

The File has been transferred to 'sbm', for further n/a please. 
Addresse:sbm E-office Supervisor 

sbm 
Swachh Bharat Mission(SBM) 

10-Nov-2021 16:40:11.497 

Note:5 

This matter is not related to this office, so it is requested to you please send it to the 
concern
Addresse:ee.sbm Rakesh Joon 

sbm 

Swachh Bharat Mission(SBM) 

MCG 
11-Nov-2021 10:36:48.28 

eoffice.mcg.govin:8080/egov_prod'white_halinoles/PrintNotes Frame,jsp 1/2 

12/6/21, 1:58 PM List Print Notes 

Note:6 

As discussed. 
Addresse:jchq Sunder 

ee .5D 
Executive Engineer 
MCG 
22-Nov-2021 16:50:13.07 

Note:Z 

Permission of re-use of C&D waste was granted to M/s Goyal Iron Steel Traders to manage the C&D waste and to avoid increase in the quantity of 
C&D Waste in the city. Such permission was granted to M/s Goyal lron Steel Traders with the condition, that he shall follow the laws and rules
applicable to the management, transportation and processing of C&D waste. 

Whereas it has been observed that M/s Goyal Iron Steel Traders has neither given a satisfactory response in the matter nor has turned up despite the 
ISSuance of SCN to him after a complaint dated 27.10.2021 with regard to the violation of the terms and conditions of permission granted to him. 

Facts of the complaints have been gotverified through the field staff, As per ofice report dated 30.10.2021 given by JE (Field staff), M/s Goyal Iron 
Steel Traders has violated the terms and conditions of the permission for the reuse of C&D waste and provisions of C&D Waste Management Rules. 

Thorefore, the permission grantedto M/s Goyal Iron Steel Tradors for reuse of c&D waste is hereby withdrawn with immodiate offectwith a drection to EE(SBM) to take necessary actionagainst M/s Goyal Iron Steel Traders under C&D Waste Management Rules and further to issue Show Cause Notice 
to the concerned field official qua delay in reporting the matter in time to the office. 

The above directions may adhered to strictly. 
Addresse:ee.sbm Hariom Attri

Joint Commissioner 
MCG 
22-Nov-2021 17:14:56.137 
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